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9Pi1 OOJ•T , 

C§NJ'IWF 6 fMI N1Si&&TlYE 
,tLI fll"NQ BEtQ! 

AL1 fHAMP 

Original App~icatitn Nt· *' tf 1998 

Allahabad thi• the 28th day ef April, 1998 

Hon• ble yr. g, .S. 81w11 a • 

Slat. Malti Devi, aged about 60 ytar& 
widew • f Late ~ri Pr .. Bihri Lal 
ft/• 193, Celenel Gang, .Allahabad. 

By Acivtcate s ri R1k11h Y•J.'11• 

yersys 

lePlicant. 

l. l)d.on •f India, threugh the General Manager, 
Ne rtbern Railway. Bareda Heuse, New Delhi. 

2. 'Dl• Jllvisitnal Railway Manager, 
Ne rtbern Railway, LuGknew. 

Respondents. 

0 B DER (Oral) 

By Ht n1 blt Mr, Q, §. Btwt1 a. 

Shri Rakesb Vex.a, Ctunsel for the 

• 

f 

, 

applicant is present. Heard counse l for the app l icant on the 

point o.f adni ssion. 

lt is noted that this o . A. has been 

filed with the prayer to direct th~ respon~n•s to 

re-fix the roo nthly pensi on of the app licant and 

other retiral benefits after calculating thehverage 

• pay taking .. 75'1, running allowance as pay 

element an d to pay arrear1w.e.f. 06. oa.1988. Applicant 

has also claimed the payment O.}. interest of 18;(. 

p•r annum on the arrears. 
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From the submissio~s ma de i n the o. A, it . 

is noted that the app licant has sought relief in terms 

of the prcJer of the full Bench of the f.ribunal in 

the case of c.R. Rangaahamaiha vs u.0.1. &Jrs which 

has beon subsequently upheld by the Hon• hle ~upreme. 

Court,, in the s.L. P. filed by the respon~nts. It 

is, h::>wever, noted that the applicant has nat mad0 any 

representation soeking the benefi ts as per the order 

of the Fll Bench. fhe last representation macte and 

brought o n record is on 21 .05.1994. Ihis represontation 
• 

ha s been filed be~re the order of the Full aench. 

fhe applicant should have macJe first representation 

to coq:>etent autnority seeking the benefits pet- the 

order of Full Bench and in acase the respon<)?nts 

did not ta1<c a ction/ and di d rbt. allow th~enefits 

of th'L,.~er of Full Be nch, then only t.he cause of 

action have arise n for seeking legal remedj. Keeping 
1-

this in view, l ~ld that the applicant has approched 

the Iribunal by filing this 0.A.without availing the 

remec:V of readtessal available to him b;· making a 

representation. 

l,. therefore, hold that the pr&sent O.A. 

is premeture and aeserves tobe disdssed. fhe O.A. is 

accordingly dis mis sod in limine at the stage 

of admission. 
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